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Sbri Y. B. Cllavan: It is ratner a 
very peculiar argument and logic that 
the hon. Member has employed in 

aming that question. He asked why 
section 144 was not exercised. It I 
had made use of section 144, I would 
have been asked why I resorted to 
section 144. Then he asked whether 
there was not any other way of dllal-
ing with Members of Parliament who 
wanted to go and picket there. Can 
r ask a counter-question? Was there 
not any other way open to them to 
get their grievance redressed ~  

resorting to it? Is it the only way 
that Members of Parliament go and 
picket the house of the Prime Minis-
ter? It is not a question of a clharna. 
The information that we had was·-
that was issued in a press note-that 
they wanted to go and picket the 
House of the Prime Minister. 

Shri Jyotirmoy Rasu: What eise 
could they do? 

Shri Y. B. Chavan: That is a diffe-
rent matter. Picketing involves the 
prevention of movement and activi-
ties of people. Therefore we had to 
take necessary action about it ... 
(Interruption) . 

12.20 hrs. 

PAPER LAID ON THE TABLE 

ANNUAL REPORT (PART 1) OF REGISTRAR 

OF NEWSPAPERS 

The Minister of Information and 
Broadcasting (Shrl K.  K. Shah): Sir, 
r beg to lay on the Table a copy of 
the Annual Report (Part I) of the 
Registrar of Newspapers for India on 
Press in India for the year 1966. 
[Placed in Library. See No. LT-
1342 67). 

PUBLIC ACCOUNTS COMMITTEE 

SECOND AND TlmtD REPORTS 

Sbri M. R. Masanl (Rajkot): Sir, 
r beg to present the following Repol'te 
of the Public Accounts Committee:-

(1) Second Report on Audit Re-
port (Civil) on Revenue Receipts. 


